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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH, LUCKNOW

0.A. No., 201 of 1990(L)

Smt. Niheri Applicant.
versus

Unien of India & ethers Respondents.

Hen.Mr. Justice K, Nath, V.C.
Hon. Mr. K. Obayya, A.M.

(Hon. Mr. Jugti@e K. Nath V.C.)

We have heard Shki-K.P. Srivastava fer the
applicant and Shri Siddhartha Verma for the respon- ¢,
dents who also files Ceunter,

. ' TN
2. Ram Nih@rj. the husband of applicant Ne, 1 '
A
and the father of applicant Ne. 2 Jiya Ram was in

the respondents' empleyment when he died en 29.5.84.

The widew made an applicatien (Annexure A-1) fellowed /

by Annexure A-2 dated 4.9.89 fer appeintment ef her
son, the applicaﬁt Ne. 2 en cempassisnate greunds.

The applicant Ne, 2 also made a similar applicatien
Annexure A-3 date@}17.9.89. Accerding te the_applicants
ne erders have been c@mmunicated.to them, -

2. It is stated in the Ceunter that the representa
tiens were rejected, but.the case has been referred

to the Generél Manager en the wwi?&» of the Unien

and is Btill pending. We, t herefore, direct that the
respendents Ne. 1 shall censider and pass speaking
erder en the representatien dated 4.9.89 (Annexurelh-3)
ferwarded alengwith the case te the Geéneral Manager

withma peried ef twe menths frem the date of receipt

i

A 1 o V‘C.
Lucknew Dated 6.2.91. .
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BEFORE THE CENTRAL ADMINISTRATIVE I TBUUATR ALLAHABAD

CIRCUIT BENCH LUCKNOW.

~‘1 ' APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
'IRIBUNALS ACT) 1985‘ :

7 ‘ ' | REGISTRATION NO- 28] of 90+

smt. Nihori Versus Union of India and otherse.

COMPTLATION NO. 1%

‘ S¥sNos-Description of documents relied upon. Page nos

v

1y applications | | 1406

2. Vakalatnana. o .1

A

g,w 11,\1* | | . L B

‘\,@N‘i FOR USE IN TRIBUNALa OFFICE. ‘ ;}
\"( . Date of filing 'L(r- - l ??” ‘ (

Lo e o | B | | (- \\:\

ReTeI. OF Applicamt
(\ Smt. Nihoris

Q\ ) 'ZM Uveam
W

Q\( J\ et

/D

B,
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"IN THE CENTRAL ADMINISTRATIVE m{ﬁ@mﬂ ‘k&%ﬁﬁhé@
CIRCUTT LUCKNOH. “

;

Registration No 49,/ of '1990.@

Smt.N:Lhori WidOw of Ram Nihore Ex Gancrman.
under _Permanent Way Inspedtor, N .Rly.,
| Rudauli, resident of vVillage Ashagarh, Tewari

~ Ka Pura, P. .Katehri. District Faizabad.

3,/,&, (Las~— ,ffv flarve Mchse

VL Ll . dﬁf/( . APPLICANT.
/fw«-l M /éus W @W

1;Union of India through General Manager,

Northern Railway,Baroda House,New Delhi.

2:;"‘Division al Railway Manager, N.Railway,
Hagzratganj, I uc know.

.Assistant Engineer, Northern Railway' Faizabad.

ceeee Respondents;

[T

DETATLS OF APPLICA‘I‘ION‘ o

1. Particulars of the order against wh:Lch the

applicat:.on is made.

‘There is no Impugned order. The applicant has

applied for appointment of hés son Shri d‘ia- Ram
-~ e
pron compassionate ground, as her husband died
on 29.4.84 while he was in service.

2.Jurisdiction of the Tribunals

The applfi}'ant declares that the subject matter

against which Hé she wants redressal is within the

N e jurisdiction of the tribunal. .
ISR RS
,\Q\ ‘h 3 LINITATION _
| ftT)Z The applicant further declares that the

application is within the limitation period pres-

- / cribed i'nj Section 21 of the Administrativev,'l‘ribﬁnal's
) e At 1985. Contdesse2s
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‘and other relevant papers vide his

T NoUS/E/CG/89 dated 17.9489. mmmm hotO-stat

A0

il
N
1

semvm — B st

4. Facts of the case!

AY 1. That iate shri Ram Nihore son of
Shri Jhagroo.Ex—Gangman. was appointed on
28 5 67 under Permanent Way Ingpector Rudaull

and his pay was Rs.250/- per month e

. ‘ L o
2¢ That Sri Ram Nihore expired on 29.4.,84

in harness leavinc behind the yidow mxﬂ moms

ﬁhiL, mﬂﬂ{ 4
the applicant -emé dwe sons. Phtd~stat copy of the

- Certificate issued by py1/Rudauli is enclosed as

: B, Ay mhe -
anhéxure Nos- ‘A.l. tc this petition.

32 That the applicant is illiterate woman
and is unable to sgrve the Railway Administration.
J- o L A~ al W . . '

47  That the, applicant made a representation
to the Divisional Railway I\*Ianager,"l'\!.Rlya”,"Lucknow
through Assistant Engineer,N.Railway,Faizabad o
dated 4.9, 89 for appointment of her soOn SriﬂJia,

AWN

Ram. hoto-stat copy of the application is } “S

annexed as Annex’ure‘? No: A=2

5. That the applicant's son sri Jia Ram, ,;
/
B

&/’MH/S" gave an application on 4.9.89 to the e,

Divisional Railway Manager,N.Rly.,Lucknow,” through

Assistant Engineer,N.Railway, Faizebade

6. That the Assistant Engineer, NeR1Y¥es:
Faizebad forgarded the application of the

t0 D.RoM.,NoRl LK

applicant and her son dated 4,2.89 in oricinag?

tter O

copy of the letter is Amnexed as
' »
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7 That the applicant has to maintain 3
unmarried sona-and 2 unmarried daughters and the
applicant has no other source of income to support

theme

8¢  That'the spplicant reminded the Divisional
Railyay Managéi:.Nort‘nern Railway, Lucknow=- the “
opposite paxty no.2 through opposite party nos3
and the opposite party no.3 again sent the applicatkn
of the applicant, the application of my son

M Lot M2
Shri Jia Ran,APhoto-stat copy of transfer certificate
of sri Jia Ram and Pass Port size photo of sri Jia
Ram, vide his letter No.S/E/CG/89 dated 943.90.
The photo~stat copy of the letter is annexed

as Anhexire NOsp=4s'

9 That prior to this the applicant met the
Divisional Railway Manager, Northern Rai.lwayfr.ucl&low
and Assistant Engineer,N.Railway,Faizabad several
times but {:here was no any psotive response from

thems

10, That as per orders of the Railway BOard,

it has been directed vide tbeir letter NoOJ.E(NG) II-ﬂ:
84/RC-1/174 dated 25.6485 that the Railxpzay should
endeavour to make compassionate appointments as

early as possible.pittsm Photo-stat copy of the said
letter is arnéxed as Annexure No: A=5s- v

11 That as per orders of the Railway BOar OM
M
issued from time to time the applicantts son

~entitled to be appointed on compassionamrf/lmd.

contde o >o 40
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125 That the purpose of providing sppointment

Qe

on compassicnate ground is to mitigate the hardships

- due to the death of the bread earner in the family'.’}f

v
<
'

and .accordingly mx the applicant's son is to be
appointed on compassionate ground even by creating
snnETRORTenR  Momh supernume_rary post so that the
applicant may be sble to maintain her family.

5. GROUNDS FOR ‘RELIEF WITH LEGAL PROVISIONS:-

e
1 Because. the respondent/opposite parties
no.2 and 3 did not honour the statutory rules

franed by the Railway Board.

\ 2 ~ Because the appointment of the 'applicant‘ s
son is being abnormally delayed as a result the
A | - :
applicant's family will die of starvation in such
)

a Welfare State.

4

v 3. Because adopting delaying tactics in
o appointment of the applicant's son is a denial
of livelihoodfd for a long period and is in

complete violation of Railway Board's orders.

6e EROMNEN DETAILS (OF REMEDIES EXHAUSTEDS -

The applicant declares that she has
availed of all the remedies available to her

under the relevant service rulese

1. That the applicant gave appiication for

appointment of her son to the Divisional Railway

7 Kt::_l

Manager, N.Railway, L.ucknow throuch Assistant Engine

.N.Rly.Faizsbad on 4.9.89 as per annexure No tA=2.

V% - .- . !::‘\‘3 Contd. ...5'.
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7¢  MATTERS NOT PREVIOUSLY FIIED OR PENDING -
’ WITH ANY OTHER COURTSs
' .. .The applicant fu:ther delcares that she has

not previously filéd any appl'ication. writ petition
or suit regarding the matter in respect of which
this application has been made, before any court
or any other authority or any other Bench of the
Tribunal nor any such application, writ petititgn

%] - or sdit ie pending before any of thems

8+ RELIEFS SOUGHT: "

- In view of the facts mentioned in para 6 gbove

the applicant prays for the following reliefs:-

1 To issue writ or direction in the nature of

e

danus directing th ondent No.2 0
mandamus directing the resp -dﬁwwb

appoint the applicant's son the Category |
, b
0f Class IV (Group 'D')without any loss of

- .
24 To issue writ or direction in the nature of ,

mandamus directing the respondents to {

’ ‘:;‘.. : v

"

appoint the applicant's s6p1;='againSt a vacancy |
in ¢4£ Group 'D', and if the vacancy is-not
available he may be appointed on compassionatef'ili

¥

ground by creating supernumerary post.

34 - TO issue any order or direction as the
| Hon'ble Court may deem £it in the circumstances
% .ﬁ; Py of the cases
e “\MA\MW | | |
i 44 TO award cost to the applicant to0 meet the

L ' expenses already borne by the applicant.

&\/JI %y contde..6e
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The groynd for the relief is that the
| N
applicant's son is entitled to be appointed on
A .
compass:Lonate ground as per orders of the
Railway Board as the applicant's husband died

while he was in service.

9. INTERIM CRDER IF ANY: NILe

10% NIL. '

11e Particulars of POstal Order filed in respect -
of -application fee: ‘

1. Ppostal Order No. DD § L 7/0/‘7 fw /Zﬁ’/f*
2. Date of issues ')dj)']?"d |
3+ Name of 1ssu1ng pPost Offices (A W L\/”IU’L
. MP\% ~ W b))
&, post Office at which payable: Head POst Officey
: “Allahabade _

12. List of Enclosurest o

) Photo=stat mopm of

+  Annexure No: A-13/Copy of the X certificate

issued by PWI/Rudaulis

2. Annexure No“.'A-Zﬁ'i Photo=stat co.py of the
application 6f the applicant dated 4.9.89¢

3¢ Annexure NosA=3: Photo-stat copy of AEN/Faizabad
letter No.S/E/CG/89 dated 17.9.894¢ N

4. Annexure NOJA=4% Photo-stat‘ copy of AEN/FD
letter NoJ5/E/CG/89 dated 9+3490.

5.4 Annexure No.A=5'% Photo-stat copy of Railway Boarcélr

letter No.E(NG) II=84/RC-1/174 dated 25.6+85%

VYerification.,.

I,smt.Nihori, widow of Ram Nihore, aged about:
34 years resident of Tewari ka Pura,Ashagarh Katehri
Distt:Faizabad do hereby verify that the contents of
Paras 1 t0 4,6 to 7 and 9 to 12 are true to my :
personal knowledge and Paras 5 and 8 believed to be
true on legal sdvice and thet I have not suppressed
any material fact.

Ty SHTY)

ReTeIs OWicmto “ 5{ e ——
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BEFORE THE CENTRAL ADMINISTRATIVF TRIBUNAL
7
LUCKNOW BENCH, LUCKNOW’

| ClVll Misc. AppllcatJon No. ;Uﬁg; of 1991 _Ly‘
U ' In re:
| 0.7N.N0.201/90(L)

€.

w): : Smt .Ram Nihorivand another ....Applicants
‘ versus ,
Union of india and others ) .+...Respondents
(Decidéd on 06.02.1991)

APPLICATION ON BEHALE OF RESPONDENTS
FOR EXTENSION OF TIME TO COMPLY WITH THE JUDGMENT
PASSED BY THIS HON'BLE TRIBUNAL DATED 13.02.1991

N
£ .

This application on behalf of the Respondents above
‘named most respectfully sheweth :-

”~~ ' That for the facts, reasons and circumstances stated

in the accompanylng statement on behalf of the

Respondents, it is most respectfully submitted that in

the interest of justice; this Hon'ble Tribunal may kindly

. ' be pleased to extend the time for compliance-of its
. judgment and order dated l3.02;l99l passed by Hon'ble Mr.

Justice K.Nath, V.C. and Hon'ble Mr.K.Obayya, A.M. for a
- period of three months. |

ot N

3 Such other orders which are deemed fit and proper in

the circumstances of the case may also kindly be passed

e | Seduo

ﬁucknow,fpated , ‘ (Siddhdfthfverma)
ay §§5é§:199l. : Advocate,
" Counsel for the Réspondents.

@Z@@L&VM/QCNW4ﬁxé}@Jf'
(i

WWLW

\3/57)/




e

X

BEFORE 1S CHENTIAL ADMINTSTRATTVE TRIBUNAL %ﬁ\
i LUCKNOW BENCIT, LUCKNOW.

0.A.No.201/90(L)

Smt.Nihori and another ....Applicants

versus
Union of India and others

(Decided on 6.02.1991)

....Respondents

STATEMENT ON BEHALF OF RESPONDENTS IN SUPPORT OF
APPLICATION FOR EXTENSION OF TIME FOR COMPLIANCE
OF JUDGMENYT AND ORDER OF 'THIS HON'BLE TRIBUNAL
DATED 6.02.1991,

I, ﬁ) V4 V71PJLU&4prescntly postcd as Assuékdsdﬁwwﬁf
5{@&11Lk in the Office of the  Divisional Railway

Manager, ‘Northern Railway,; Lucknow éOlemnly state as
CHIEICEE R - A : oo

1. That the. undcrsngncd is pxcaonLly posted as A§3}1

F%>Swmwufqy§%1n the Office of thC Divisional Railway

Manager, Northern Railway, Lucknow and is looking after

the above mentloned case on behalf. of the ‘Respondents.

.The underanned ‘is competent and duly author:sod by the

pondcnts Lo file. 1h1 sLaLcman on - LhOlr behalf and is-

well conversanL with the. facts btaLed hcreundor.

2.  That by its judgment and order dated 6.02.1991, this
Hon'ble Tribunal was pleased to direct the Respondent

No.l to decide the matter of appointment of Applicant

No.2 "on compassionate grounds, which was pending

consideration before him within 2 months from the date of

receipt of copy of the said judgment.

3. That immediately after the.receipt of the certified
copy of the judgment and order passed by this Hon'ble
Tribunal on 6.02.1991 on 11.03.1991 from the Counsel, the
Respondents have taken action to comply with the
aforeséid'judgment and orders of this Hon'ble Tribunal,
and the matter is under active consideration of the
Competent Authority. But as some more claifications are
required from the officials concerned at the level of the
Divisional Railway Manager, Northern Railway, Lucknow, as

it would be evident from the ANNEXURE No.l and ANNEXURE

it e
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Manager, Northern Railway,

| ‘ Qe

No.2 to this statement, the decision on the matter of
;;;;intment of Applicant No.2 may take considerable time,
and the judgment and order dated 6.02.1991 may not be
complied within the time prescfibed by this Hon'ble
Tribunal. '

4. That in view of the submissions made hereinabove,
the undersiygned. is advised to state and pray that it

would be expedient in the interest of justice to extend

Cthe preseribed tiite for dofifil LanHE  ef LHE  JUudgnrn HHE

order of this Hon'ble

Tidbunal for a further peried af 3
months. ' :

Lucknoy Dated:
May A.{ ,1991.

VERIFICATION

I, P .N»TO\/)aa(fu/w presently posted as /‘QS)l g%Sovmo,(’ |
pr@i}g, in the .Office of the Divisional Railway’

contents of paragraph 1 of this statement are true to my
personal knowledge and those of paragraphs 2 and 3 are
based on record and the same are believed to be true. The

contents of paragraph 4 are based on legal advice and the

same are believed to be true. That no part of this

statement is false and nothing
concealed. |

material has - been

Lucknow Dated: J
May 8)/\’, 1991,

Lucknow hereby verify that the —
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL Q\
LUCKNOW BENCH, LUCKNOW.

Civil Misc.Application No. of 1991
In re:
0.A.No.201/90(L)

Rk Hodigedh & sHBBHE i RRRA AT ER
Versus

Union of India and others ....Respondents
(Decided on 06.02.1991)
ANNEXURE No.l

Northern Railway

Confidential " pivisional Office,
No.E/WB/ACG/2766 ' ' Lucknow Dt.19/3/91.

General Manager(P),
Northern Railway,
Baroda House,

New Delhi.

Sub:~ Appointment of Sri Jiya Ram Verma S5/0 Late Sri
Ram Nihore Ex Gangman undexr PWI/Rudauli.

Ral:~ Your office D.O.Laelbtor Nolmm33/7629(cc) datad
2852‘9];&

In the above context please connect Sr.D.P.O.'s
D.O0. of ‘even no. dated 19 5.86 addressed to Sri P.M.
Ahlawat S$.P.0./ld.Qrs. in which full facts of the case
were intimated. ' :

It was pointed out in the said D.0O.letter that the
deceased while working as Gangman under PWI/RDL absented
himself unauthorisedly from 9 2.79 and did not report

~back for duty and died on 29.4.84.

According to settlement papers all pensionary
benefits have been arranged in the favour of his widow -
Smt.Nihori and paid retirement benefits upto 29.4.84.

" Late Ram Nihore has thus been treated as died while
in service. :

The case was earlier rejected on the grounds that
even if it was presumed that Late Shri Ram Nihore would
have been sanctioned FExtra-ordinary leave the 5 year
limit expired on 28.2.84 and he died on 29.4.84 i.e.
after the expiry of 5 years limit, without reporting back
for duty and so he can not be taken as Railway Employee
in consideration of his Son's appointment on
Compassionate grounds. As alrcady mentioned in the said

‘D.O.Letter the case being NRMU's PNM item was referred to

Hd.Qrs.Office for decision.

Keeping in view the fact that the deceased died
while in service and paid all settlement dues upto
29.4.84 the case is therefore covered under the extant
rules " for considering appointment of his ward on.
compassionate grounds.

6% LY.

AL
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e

‘Detailed particulars indicating also the settlement
dues paid made to the widow are given on the prescribed .

- proforma attached.

NeounsRary deolslon 1ln  the matber may please be
communicated to this office early.

DA/ sd/- Illegible
(A.S.Khati)

for Divl.Railway Manager,

N.Rly., Lucknow.
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BEFORE THIS CENTRAL ADMINLSTRATIVB J'RLBUNAL
LUCKNOW BENCH, LUCKNOW.

¢ivil Misc.Appllcation No. of 1991
In re:
0.A.No.201/90(L)

Smt. Nihori and another ~ ....Applicants
versus

Union of india & others « .+ .Respondents

ANNVXORY No .2 gy etk afbrrrd) ()

IER ‘ca%i, TRNe] B

' ' . "T’j fh&*\'ﬂ

A.P.Nagrath - CHIEF PERSONNEL OFFICER (ADMN.)

. ' NORTHERN RAILWAY

BARODA HOUSE

NEW DELHI

Confidential il Bl ok
P Nei =337 760760 Tddekd BHBLA ¢ BEE
My dear Agarwal,

Sub:~ Appointment of $ri Jiya Ram Verma s/o late
Shri Ram Nihore, Ex-~Gangman under PWI/Rudauli.

Ref:~ Your office Confdl.lctter No.E/WB/NACG/2766 dt..
19/3/1991. _

. On perusal of the ease; it is noted that the above
named was on unauthorised absence for more than 5 years.
Once the employee has absented himself for more .than 5

years, the only authority to take him on duty lies with

‘the President. Thus a clarification is required as to how

he has been taken on duty, while continuing on
unauthorised absence. It may please be clarified as to
the basis on which it has been presumed that the death of

the employee has occurred while in service. Also action:

taken with regard to unauthorised prolonged absence of
the above named may also plcase be intimated.

A case of Shri Kalka Prasad Maurya s/o Shri Mata Din
was quoted by Sr.DPO in his DO letter dated 19/5/1986.
This case has been regretted by the ‘Railway Board vide
letter No.E(NG)II/89/RC-I/130 dated - 24.10.89 and your
division has already been advised vide this offlce letter
No.E- 33/7600/CG dated 6.11.89.

Since this is a case wherein Hon'ble Court have
directed for taking a decision, you are requested to

kindly sent above clarifications through  Special

Messenger.

With regards.

Yours sincerely,

Sd/- Illegible.
(N.P.Nagrath)

Shri V.K. Aénrwu]
Divl: Railway Managcr
Northern Railway

- LUCKNOW.

TRUE COPY.
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BT Annexure NQ.A--ESM » True copy of A
R C1HE e invir T )L O B 6) n_‘ ailwa Board‘ .
letter NOLE (NG) II=-84/rC-1/174 dt.zs.s.es. ® @

CENTRAL

BEFORE Tz-m/ADmNIS"RATIVE TRIBUNAL ALLAHABAD.
mmmmmmmwmm
CIRCUIT BENCH LUCKNow. ,

APPLICATION UND7R s :CTION 19 OF THE CEN‘IRAL
ADMINIS’FRA’"IVE mIBUNALS ACT, 1985

"Registration Nq. 2.5/ Of 1990%

smt. Nihori Versus Union of India and othersy
COMPILATION NOo 27 = -
" - ‘

TNDEX.

R .. . L

SiNo: Descript:.on of docunents relied upon. Page NOSe

1. Abhesxure -NoJA=17 - ' ,
Photo=stat copy of the certi ficate e 8
issued by PWI/Rudaulis . . e

2. .Annexure NOOA"'zo '

Photo~stat copy .of the applicatlcn
"0f the applicant dated 409089. .

30 Anne)(u re NOOA"‘30 . ' (
Photo-stat copy of AEN/FaJ.zabad letter
NO.S/;:./CG/89 dated 174989

47 Annexure NO,A=4J
Photo=stat copy of AEN/Faizabad letter
No'J'5/ E/Cu/ 89 dated 9'e 3% §1990M

//;;% 4@&0&5 ool dily mA——/‘&

‘%OE, Q\ley ﬂ,/?gyﬁil//dﬂ/m AV/Q/)ﬁ

’ T RTI Of Applicant smt.Nihori.
FOR USE IN IRIBUNAL'S OFFICE.

Date of filing. 'L\ - é ~ {?Q, WWW\/M —
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL AL BAD
: CIRCUIT BENCH LUCKNOWe

versus

Union of India and otherse  'ssee Cpposite Partiese

ANNEXURE «NO3

APPOINTMENT ON COMPASSIONATE GROUNDS.

Railway Board's letter NO.E (NG) TI-84/RC-I/174
avated 25464 1985,

In the meeting of the Departmental Council of the

J.C;M. held in December, 1984, the staff side pointed
out that instructicns issued by this Ministry in
regard to appointment on compassionate grounds are
not being observed by the Railways in their proper
spirit, In particular, they mentioned the following
types of difficulties faced by the railway employees ﬂ
or their families in the matter of appointment on
compas sionate grounds in accordance with the
instructions issued by this Ministry, from time to
times
(1) The written test held for adjudging the
suitability of a candidate appointment..
js of an unduly high standard. The test
should be consistent with the spirit of
poard' s instructicns of appointment on
compassionate grounds.
(1) Tf a ward is not found suitable for
group 'C' post, he is offered appointment

in Group 'D* posts, instead of considering
Yo )
him for appointment to another Group °‘C'
o,
pOSto

Xi{%j%%é;; (i1i) Appointments are not made within a short
A

%2 -
v, contdes e 2
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time as,envisaged in the instructions.

(iv)

Wards of Group 'D; staff are off-ered
appointment only in Group 'D' posts even
though they have the requisite qualifica-

~—

tions for and are suitable for appointmen

in Group 'C*' posts.

In this connection, attention of the Railway

Administration is invited to tﬂis Ministry's letter

NOJE(NG) II=-83/RCI/73 dated 18+1.1984 in which the

Rallways etc. were advised to consider requests for

appointment on compassionate grounds sympathetically

and within the framedwork of the instructions issued by

this Ministry, from time to time. In sO0 far as

afore-mentioned points raised by the Staff side are

concerned, attention is invited in pafticular to the

followingi-
(1)

As clarified in this Ministry's letter
NoJ.E(NG) III/79/RC-1/62 dated 5.3.82,
while a suitdbility test is to be held
for judging the suitability of an
applicant for compassionate appointment,
the standards for the same need not be
rigid. It was added that it has only to
ensured that the persond concerned would
be in a position to discharge the duties
of the post being offered toc him and also
the test is designed to assess the
aptitude of the person for the particular
jobe

If the ward possesses the prescribed
minimum educational qualification, he
should be considered for appointment

in a Group 'C' post for which he may be
suitable and eligible. If,hovever, he is

//}D(W(eyé\ COntd'.‘;";‘y’ti
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¢ ' he is fond unsuitable for one Group *
. | posts, he should be considered for an
v ’ - alternative Group 'c" post for which he is

eligible and suitable.

(111) rRailway should endeavour to make
compassionate appointments as early as

pOSSible.

(iv) It is not necessary that the ward of a
Group 'D' employee should be appointed in
a Group 'D' post only. If such a ward is
v | eligible for compassionate appointment
and mssesses.the qualification presc.ribed'
for a Group 'C' post in which compassionate
. ‘ | appointment is permissible, his case for

such appointment should be considereds

€Los

The Ministry of Rallways desire that the
e A instructions should be adhered to in their proper

o spirite
b2
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- ezployment is avalldble, arpointment a2y Ye. -

Copy of Failway Board's letter No.E (NG)III/78/RC1/1 dated Y
30-1~1979, addressed to the General lanagers, A1l Indian Railways, !

—

Sub: Appointment on compassionate grounds.,

In supersession of all Previous instructions i
on the subject, the Ministry of Railways have decided that cases ’
for arjointments on compassionate grounds shouyld be dealt with
Keering the following instruetions in view:- -

A - (1) Dependent relatives of those hailway employees who
~ lose their lives in the course of, duty or get sc¢
crippled that they cannot 4¢ any work (this also
in the course of duty) e.g. loco and traffic
Tunning st3IT in charge of trains invclved in
accidents, should be compensated for the loss:

of thelr support by’ offering them appointment,
The definition 8f dependent for this rurpose wili
be the same as for Pass Rules, Where Lo such
dependent with necessary qualifications far -

4+ oy

offered under the persoral- orders of the C.M,
\ Y'to a nephew or another relative who czn re o
{kexpected tc function as the breadwinier of -
the farily, — )

\_—.—‘. . . ’ . -
72) Arpointments on compassionate grouncs can also

£e¢ made in the case of starf who die 1"1%””;§ﬁi

| ,Eut_in_sucbvﬂi5$€ 82 gersons neine cverlopked,
 sonVdanapisLSerge 1t Shoulg be.restricted to a
SOn/daughter futdoy of the employeeg, Where the
wldow tannot +4le ub employrment an tre sons/

daughters are 2inor, the case may be kept pending

t11l the flrst Sen/daughter becomes 4 major |
1e€s attains the age of 18, Such case- should

( be kept PENAing only for~5 vears af'ter which the

Cl§lm will lapse ._Howéver, In cases coming under
priority 1) below, if an appoirntment couls
- DOt be made wilthin filve vesrs due to thre son

: aaughtgr being minor, the GM ay perscnallv
d . authorise relaxation’of .tpe & vear limit in
AN \ deserving Cases, ~ T °F
o — . .
\S) The arpointments on Cormpassionate grounds may also
be offered in cases where the employees while
| 0 Service become crippled, develop serious
a%%men@s like heart diseases, cancer, etg. for
Otherwise Deesme nedically ge Legorised for the .
JOb they are holding'If'%3g§§fef§5t1ve jor T T
M kwith the Salle_emoluments can be offered +o them,, B
. i one son daugthF_EHBUld be eligible for compassiorat e o f
( @Lpointment 1T shch an employee opts to retire. ’ '
~J ) 1 = . * K
(4) The following shoulg be order of prisrity to be
followed while offerfng appointment on ~ompassionat
Erounds ;-

5




(5)

" that after one appol tment 1s rade

(7) To accommodate illiterate wi

{e

" (8) For the purpose of compa

(9) The power tO make appoint
(10) As the minimum e

(11) The candidates who are Yo

-0
s who dle or are
the course of duty;

ho die in harhess
ff duty; and

(1) Dependents of employee
permanently cripplecd in

(ii) Dependents Of employees W
as a result of halilvay accidents when ©

(iii)Dependents of employees who die in servi
rmedically incapacitated.

ce or

when offering appointment on compassionate grounds to a
widow, son or daughtel, it need not be checked up whether
another son/daughter is already workings But there should
in no case be more thin one appointment against one deatt.,
medical incapacitatlcl, eeg. -it should not be permittec
later the family

wants.that another s n/daughter be employed in lieu
or in addition. . ' e

’

A time limit of one month should be observed within which ¥
appointments should be given in priority (1) cases and o
three months for cases relating to priority (ii) and

(iii) laid down in para (4) above subject to & position

being available.

dows of the deceased rallway
employees, posts of waiting room bearers may be excius
reserved for them. . | 3

ssionate'gppointmepts, upp$r~;
age 1imit may®e freely relaxed on the merits of the
1ification requiread £O.

casesS. HOWEVET educational gua .
yld not 1n any case be

the pest O be oigg;gg,ghg - ]
relaxed, W-herever the, G feels such_ @ relaxitlon‘lio
“abssrttely necessaiy such cases should pe feferred

\the Miniaggi_gf_ggilways.
ments on compassionate'grounds
is to be exercised only ip recruitment grades. No
appointment should be maaqe in an intermeqlate grades
i.ec..on which 18 filled puyely by promot 10D e
ducational uglifications are. o be
insisted upon in each and eery.cases? there is no nezd
to hold a writ test and /OT inter 0 gééggﬁggg-
Suitability of the candidate proposed tO be appoil
on compassionate grouncs, [ X
re offe ed app

da on submission of charact.el ce

may be appointe ; =k
from two Gazetted Officerss ’}7?74Aj2bé%22&425.
= 5
B \ X%:ﬁ\éii e

e
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(12) In the cases of appointment of Group C posts the
powers may be exercised by the CPOs in consultaticn
‘with the Head of Department corcerned. In the
case of Group D posts the powers to make such
appointments should be delegated to the Divisiona’
Superlntendents/D1v131ora_-‘ 1lway Managerse o
Statlst;cs of .such app01uh;t, offered or denied , ,
H aouarivers | fflCe‘ ' -
. N ' M
\H . ) . . Co.
-~ (13) In case any other deviaticn from the zbove
/ instructions is considersi necessary in any
particular case, the sams should be obtained
from the Ministry of Ra1‘=a}s\befol- any offer
of appointment is made.

. . —_— o |
Y (18) For proper enforcement of priorities separate
priority list: be maintained on each unit as:
’ 4+

r m Uik

per para 4, tie date of priority being f
date of elig’pbility and all appointments s
strictly in his order. Where for-any specla-

reXTONS the IS a case for overlooking Ih
priority 1i: ¢, sarction of next higher authority
(CPO for ay Fpointuents to Group D, posis ana

GM imr case of appoirtms to Group °C posts) must

be obtained giving details for ignoring the
priority and the list of rersons heing cverlcoked.

Such cases should be rare. .

(U
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL C?i::P
LUCKNOW BENCH, LUCKNOW.

O.A.Nx.201/90(L)

Smt. Nihori and another ....Applicant

Yersus

Union of India and others | ....Respondents:

)% | , REPLY ON BEHALF OF RESPONDENTS

1, ﬁﬁ%'7hz}ulta , presently posted as B st akWM”“/
o en— in the Office of the Divisional Railway
Manager, Northern Railway, Lucknow solemnly state as

o under: -

1. That the ﬁndersign@d in presently posted as

| | invthmloffice of the Divisional Railway
Manager . Northern Railway, Lucknow and is looking after
the above~men£jonﬂd case on behalf of the respondents.
The anderslgned s gompetent and duly authorised by the
respondents to flle thim reply on their behalf and has
read and understood the contents of the above mentioned

application.

2. That the contents of paragraph 1 of the application
are not admitted. It is respéctfully submitted that the
applicants - had earlier applied for -appointment of
applicant No.?2 on Class IV post on compassionate grouhds
on 6.6.1984 and 8.7.1985 and +the competent authority,
after due application-of-mipd‘had rejected the aforesaid
applications ‘vide. his létter_ Nq.E/WB/ACG/Z?GGV dated
.6.11.1985;Ia true copy of which is belng annexed herewlth
as ANNEXURE No.A-1 to this reply. Hence, the averment of

the applicahts to the effoct that there is no impugned
order, 1is péténtly wrbng, and hence, the same are denied.
Iggﬁis further submitteﬁ that there 1is no appeal or
J_ﬁevision against the .order dated 6 1l 1985 and the said

3”;9rder can not be challanged before this Hon ble Tribunal

"in vwview of the provisions of Gection 21  of the
. Administrative Tribunal Act ;1985 .

3. That the contents of paragraph 2 needs no comment.




4. That the conteﬂtsyof‘paragréph 3 of the application
are not admitted. It is respectfully submitted that in
view of thé'submiSsionﬁ menie in the foregoing paragraph 2
of this reply the pwmmunt application moved by the
applicants before this Hon'ble Tribunal is barred by time
as the earlier the applicant No.l had moved applications

a4

&

before the competent authority in order to get her son

Sri Jiya Ram Verma appointed in Class IV post on 6,6.1984

and 8.7.1985, which were rejacted vide letter No.E)WB/ACG

/2766 dated fi.11.19H5. Moteover, the applicants have not
come before thig Hon'ble 'Tribunal with clean hands as
they have ooncealed thls material fact in their
application, and have tried to circumvent the limitation
provision in Section 21 of the Administrative Tribunal
Act,1985 by moving an application before the Respondent
No.2 again on 4.9.1989 in order to keep it within
limjtation artificially. |

5.  That the contents of paragraph 4.1 are admitted.

6. That the contents of paragraph 4.2 as stated are not
admitted. It is most raspectfully'submitted thaﬁ Sri Ram
Nihore, ex=-Gangman absented himself from duty; from
9.2.1979 without any authorisation or sanctioned | leave
and did not report for duty thereafter, and he died
natural death on 29.4,1984, In view of the provisions of

PRINTED SERIAL No‘ﬁllo,'in case a temporary employee who

has completed 3 years' continuous service and treated
like permanent employee, remains absent on extra ordinary
leave beyond thﬁ Himit. of 5 years, his services would
automatically stand terminated after the expiry of 5
years from such absence. In the present case, Sri Ram
Nihore was not even on any kind of leave, and even if
period of 5 years from 9.2.1979 is taken as a extra
ordinary leave, hls services would automatically stand
terminated with effect from 8.2.1984 (After noon).

7o That the. contents of paragraph 4.3 are denied for
Yl .

w“@gnt of knowledge.

ot

. SRR S o .
LYo, That the contents of paragraph 4.4, as stated, are
‘ _‘,;_7\3. ) .

not admitted. As it  ham been mentioned 1in foreqoing
paragraph 4 of thim reply, the applicant No.l had earlier
moved two application for appointment of applicant No.2
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on compassionate grounds on 6.6.1984 and 8.7.1985, both
of them were rejevt@d by the order contained in ANNEXURE
i~ No.A-1 to this reply, agalnst which no appeal or revision
| lies wunder rules. On the ©basis of representatlon
preferred by the Unlon/s, the matter had been referred to
the General Manager, Northern Railway, Head Quarter's
Office, New Delhi, and is pending consideration. The
applicants have again moved an appiication on the same
- ground on 4.9.1989 in order to create jurisdicpion unde;
' the limitation clause in Heotion 21 of the Administrative
Tribunal Act,1985 artifioially in order to mislead this

Hon'ble Tribunal.

9. That the contents of paragraph 4.5 need no comment.
10. That the contents of‘baragraph 4.6 need no comment,

11. That the contents of paraglaph 4.7 are denied for
want of knowledgn,

12. That the contents. of paﬁagraph 4.8 are admitted only
to the extent that-the*application‘of the applicant was
forwarded by the Resbdndént‘No.3 to the Respondent No.2
by his letter quoted in this letter. However, it is most
respectfully subinltted that the épplioation of the
applicants dated 4.9.1989 itself was not maintenable on
Lhe grounds that (i) The earlier two applications moved
on 6.6.1984" and 8.7.1985 had already been rejected on
6.ll.ll985; (ii) Even if the application/s moved by the
~applicants on subsequent date be treated as the first
ones, this cléinl would be barred by time as provided
under paragraph (2) of the Railway Board's letter No.E
(NG)III/78/RC L/l dated 30.4.1978, a copy of which has
been annexed as ANNEXURE No.A-6 to the application by the

applicants themselves, and no relexation has so far been

granted by the General Manager as provided under para (2)

[Tl
-
U

613 That the contents of paragraph 4.9 are not admitted

Sd TR S
S g“*in view of the Huhmisnionﬁ already made in the fore901ng
A

paragraphs of thim raply.

14, That the contents of paragraph 4.10 need no comment.
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15. That in view of the submissions already made in the

foregoing paragraphs, the cOntents‘of paragraph 4.11 ére
not admitted.

16. That the contents of paragraph 4.12, as stated, are
not admitted. It is respectfully ‘submitted that the
applicant No.2 is not eligible to be appointed on

compassionate grounds.

17. 'That the undersigned is advised to state that the
grounds mentioned in paragraph 5 of the'application are
not tenable in the eye of law and hence, the contents of
paragraph under reply are‘not admitted. |

18, That the countents of paragraph 6 of the npplicatimn

nead no comment.

.19, That the contents of paragraph 7 of the application

need no comment .

20. That in view of the submission already made in this
reply, the undersigned is édvised to state that the
applicants are not entitled for any relief as claimed by
them in the paragraph under reply.

21. That the contents of paragraphs 9, 10, 11 and 12
need no comment.

Lucknow, dated 1
Jahuray »1991,

. - VERIFICATION

I ' ¢ presently posted as
in the Office of the Divisional Railway Manager, Northern
Railway, Lucknow, hereby verify that the contents B of

&

Jfparagraph 1 of this reply are true to my personal

‘ Kﬁﬁknbwledge and those of paragraphs 2 (partly),3,4 (partly)

Qﬁ:qr5,6,7,8 (partly),9,10,11L,12 (partly),13,14,15,16,18,19
B

and 21 are based on record and the same are believed to
be true. The contents of paragraphs 2 (partly),4 (partly)
8 (partly),l2 (partly), 17 and 20 are based on legal



%

advice and the sgame are believed to be true. That no part
of this reply is false and nothing material has been
concealed. So help me God. ;

Lucknow, dated :
Januray ,1991.
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BEFORH_THIE CHNYRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH , LUCKNOW,

 0.A.N0.201/90(L)

Smt. Nihori and another ' ....Applicant
o ' Versus

Union of India and others ‘ ....Respondents

i

ANNEXUREFNO.A-l
NORTHIRN_ BALLNAY

No.E/WB/ACG/2766 - Divisional Office,
| ‘ Lucknow:Dt.6.11.85.

Smt.Nihori, S
W/0 late Ram Nihore Ex Gangman,,
Village-Ashagarh (Tiwari Ka Purwa)
P.O. Katharl,

DlﬂtE - FAIZAEAH.

gubt Appointment on compassionate grounds of Sri
Jlya Ram Verma 8/0) late Ram Nihore in Class IV
on compassionate grounds.

sl
Fh

ef:- Your application dated 6.6.84 and 8.7.85,

; *kk ko

The case of appointment of your son Shri Jiya Ram

Verima on compassionate grounds is not covered under the
extant rules. ,

Sd/- Illegible
for Divl.Railway Manager,

Lucknow.

iy copy

G L




BEFQRE‘THE“QENTRAL ADMINISTRATIVE TRIBUNAL 2?%;:7

- LUCKNOW BENCH, LUCKNOW.

0.A.No.201/90(L

Smt. Nihori and andther ..Applicant

~Versus
Union of India and others . Respondents
7

REPLY ON BEHALF OF RESPONDENTS

L, W ” 7;’/”"/[2““, present.ly posted as Pss T

@LM,A,ﬁ aﬁPV~*'in the Office of the Divisional Railway
Manager, Northern Railway, Lucknow solemnly state as
under: - ‘

1. That the undersigned is presently posted as

in the Office of the Divisional Railway
Manager, Northern Railway, Lucknow and is looking after
the above mentioned case on behalf of the respondents.
The undersigned is competent and duly”authorised by the
respondents to file this reply on their behalf and has
read and understood the contents of the above mentioned
application, |

2. That the contents of paragraph 1 of the application
are not admitted It is respectfully submitted that the
mpplicantﬂ  had eacllier applied for
upplicant No.Zd on Class IV post
on g 6.1984 and B.7.198% and the competent authorlty
after due application of mind had rejected the aforesaid

appointment of

on compassionate grounds

:@ppllcatlons vide his letter No. E/WB/ACG/2766 dated
> g?&%ll.l985, a true copy of which is being annexed herewith

das ANNEXURE No.A-1 to this reply. Hence, the averment of
the épplicants to the effect that there is no impugned
order, is patently wrong, and hence, the same are denied.
It is further  submitted that there is no appeal or
revision against the order dated 6 11 1985 and the said

order can not be challanged befdre_this Hon ble Tribunal

in view of the provisions of Section 21 of the

'Administrative Tribunal Act,1985.

3. That the contents of paragraph 2 needs no comment.



Z'ON 3jueoridde 3o 3juswiutodde a0y uoyjeortdde omi psaout -
A91T1e0 pey T oN uedTrdde eyz ‘Ardex sfy3 jo p ydeabexed
butoboizoj utr pouotiuew useq Wy 1P MY rpedltupe  jou
oIle ‘pojeis s® 'py qdexﬁeuwd_yo HHUD3UOD 8YUYYF eyr e

°35petmoux JO juem
103 poTUdp BIR (‘¥ qdexﬁe:ed ;o squaquoo aqq JeyL L

*(uoou I813FVY) pEeT YR Woxy qﬁwTja UYITM pojeutwaog
puevig ArTeoriewonne prtiom BOO|AIBE BTY ’BAQBI Kxeutpio ., L
BIIX® ¥ €9 UOYW) €T 6L6T Z°6 WoxJ sieal g Jo por:éd w\ﬁi L
JT ueA® pue ‘@aeaT JoO purx Aue ‘uo uaAa Jou sem a:oth-' ‘

. LS e
wey TIS ‘oseo 3ussaid aqq u1m°aouasqe yons woxy s:es&

¢ Jo Aatrdxs ey as3ye pa;eutmxaq pue3s Ktreotqemoqne‘v
PInoM s90TAISS STy ‘g1eak G JO ITWFT 8y3z  puokaq eAeet7
AIeuTpIo ea3xa uo jussqe sureme: '98ko1dws queuemaad QXTT

PS3e813 pue SOTAISS SNONUTIUOD \SIRRA ¢ pa3e1dwoo gey

oum s3fordwe Azezodwey e eseo ut 'GT{9°ON TVINIE GRINTHI |
30 suotstAocad sy3 jo MBTA UT *pR6T°H'6Z uo yzeap Teanjeu - /{Y
PSTp 98U pue “‘ad3geazayy Aanp a0y 330dex 3ou pTp pue S
9A®BST ' pauoT3iouRs IO uUOTIesTAOYIne Aue INOYITM 6L6T°2°6 j'ﬁ
woxy Aanp wouxyg FToswty pojdesqe uvwbues-xs ’110qTN ' o )h‘
wey 1TIs eyl pojjtuqns Arrnyjoedwer jeouw 81 331 péiqywpe

30U 9I® paje3s se z° v yduabeawd jo gjuejuon eyl 3eyg ‘9

;paqqtmpe 21w 1y ydeabeawd jo sgjueluod 9yl 3eyr ‘G

E , 'KT[uxuxjque UOTIRYTUITT
urqth 3T desy 03 a8pI0 Uy Q6T uo utebe gz ON ' e
1uapuodsau °U3 axo3eq uotzeofrdde ue BUIAOW Aq 6g6T’ Jov
TBUNQTIL SATIRIISTUTWPY SY} JO {7 uofldog ut uotstaoad
UOTIBITWIT SY3 JUSAWNDITO 03 PUTI] @AWY puw ‘uotjeordde
IT8U3  uT 303 TeTI9IBW STY3 pPOITWOOUOD savy Ksyy
Se spuey uesaTo Yy3jTM Iéunqt:& 9Tq,UoH 8Tyl oI0Fsq ouOH
30U sAey sjueotrdde °y3 ‘Isaceaol ‘HB(I 11°9 Po3ep 992/ r
Dov/am/3a - oN 1933907 9pTA pejnofoa eaem yorys ‘¢geT"L°8 pue
¥86T°9°9 uo 3sod AI sser) ur poijutodde RULTDA wey efTp TIg
uos I3y 389b 03 xe9pao ut K3Taoyjne Iuslzadwod o9y3 sxogeq
suot3jestidde psaow pey T oy quuo[[ddu 93 IaTTaR® B3 sE
swty Aq paaIeq 8f Teunqyil ©1q,U0H STyl ©1039q squeor[dde
?Uyz Aq peaow uofiestrtdde juesesd oyy KAydex stuy o ,
z ydeabeaed Butobheicy syl ut epww wumtmwrmqns 8y} JO MeTA
UT 3vy3 poljrtuqng Xftu;amaduax #1 A1 *peliTidipe jou axe
uotjeatrdde 8yl jo ¢ ydeabeawed Jo. s3us3uod Syl 3Jeyy ‘¥

L

S T



*JIUBUIOD ou pasu 0T°v ydeabeaed FO s3jusjuon ayjm IRYL  cpyY

"Ardeu wryy 1o sydeibered
22Ul ut epew Apesate BUOTSSTWANS 3Y3 Jo MaTa uT
P933Twpe jou sie 'y ydeabervd Jo snuequdo 9yl 3eyg

butobaizoyg
€T

(2) exed aespun popyiaocid se z1o
uvaq ae3j os sey uo¢1uXw101 on puw
ayy Aq uotiedyrdde oyl o9 9--\*ON
B8Ry yotym y0 Adon e
d'ON J@3707

'#oaToswayl} sjueotrdde
MINXANNV 50 poxsute ueseq
"BLET VIOL POIeD T/T oM/gL/ITT(BN)
8. pavoy Kwmrrey oy ¥0 (¢) udeabeaed zspun
peptaoad se euyy Aq paazeq :aq~_pinom WTeTd sTY3

‘sauo
qsir; U3 se pejwsiy aq ?3mp ‘quanbasqns uo sjuedt1dde
8ysz Aq poaou 8/uotieotrdde ayj JT usAd (TT)

*G86T TT"9
uo pejos(ax useq ApesaTe pey

$86T°L'8 DU® $g6T°9°9 uo
peAow suotjeorrdde omy Tetiiwe BYL (1) 3ey3 gpuncab syy
pe3ep sjueortdde
943l  Jo uotjeoyrdde ayy #eqq pPa33tuqns ArTngjoadsax
Isouw sf 3T ’JsAaMQHf'Jaqqat STY3} ut pajonb 193387 STy 4q
¢°'ON 3uspuodsay ay3 oq3g?oN quépuodseu 9yl Aq pepaemiog
gBM queo;tddé ayy jo uotqeoxiddé 843 3ey3 3us3IxXa oyz o3
ATuo paj3zTwpe aze 8'v ydexbered jo.s3juelu0d oyl 3eyy -zt

Uo erqeuejutew jou sem Jtesiy GEGT 6"

*obpeTMouy 3O 3uem
103 patusp eaxe [°p ydeabeawd jo HIUBIUOD Byl eyl 1T

"juduwoo ou pasu 9°py ydeaberwd Jo &3ULIUOD BYI 3eYL ‘(T

*jusuwod ou padu ¢y ydezbwaiwd jo wjuejuon eyl eYL ‘6

'tuuanxm 919, UoH
8TY} pPeaTsTW 03 I9pI0 UT ATTRiOTJTIIC GG6T’IOV TeUnqray
9ATIRIISTUTWPY 33U} JO Tg UOTINOH Uf BHNRTO UOTILITWTIT oY)
Iapun UOT3IOTPSTAn( 3010 07 awpio uy ﬁgﬁ{*gfpbuo pun0f5
awes éqq uo uotjentTdde ue pwaow upwbw eawy sjueoTrdde
aylL ‘uo;iexaprsuoo butpuad ev pue ‘yJyreq MON '80TIJO
§,I931eN0]) pPEIH 'KEMIIQH uIoyliaoN ‘aobeuep Teasush Y3
03 paxxsjax u9aq pey Iajzlew ayj ‘w/uotup oyl Ad psixsyoad
uotiejussaadax jo s8ISEq a3yl uo "HOTNI :Jﬁpundmfiil
UO;SIABJ 10 T1eadde ou yotym 3jsufebe ‘Atdex sTyyz ol T-Y*ON
ﬁﬁﬁiﬁﬁﬁﬁ UT pauTeluUod I8pao 9yl Aq poinalea seiem WYl JO

P

+€

ﬁwuuwlxvxauag ay3y Aq pojueab

T°9°* ipunoih. exvuotesedwocd uo
ylzoq ‘GgeT°"L°8 PU® Hge1'9"9 MO HPUNOIL. &

F




%‘\?

| |
l-4- ’ | @

15. That in view of the'ﬂubmisaiunﬂ already made in the

foregping paragraphs, the contents of paragraph 4.11 are
%\J not admitted.

16. That the contents of paragraph 4.12, as stated, are

‘not admitted. It is respectfully submitted that the
applicant No.2 i hot eligible to be appointed on
compassioﬁate grounds., |

17. That the undersigned is advised to state that the
grounds mentioned in paragraph % of the application are
not tenable in the eye of law and hence, the contents of

paragraph under reply are not admitted.

—’ ' 18. That the contents of paragraph 6 of the application
need no comment. ’

19. That the contents of paragraph 7 of the application
need no comment, :

20. That in view of the submission already made in this

] reply, the undersigned is advised to state that the

’4 ‘“f‘ applicants are not entitled for any relief as clagmed by
' them in the paragraph under reply. '

21. That the .contents of paragraphs 9, 10, 11 and 12

need no comment.

Lucknow, dated :
Januray , 1991, .

VERIFICATION

e
Pt

:’ -1 WN 7?/“/151 preSently posted as 41‘!-'# {wm-J f/clcv—-

; 2¢-in the Office of the Divisional Railway Manager, Northern

Railway, Lucknow, hereby verify that the contents of
paragraph 1 of this reply are true to my pergonal
knowledge and those of paragraphs 2 (partly),3,4 (partly):
5,6,7,8 (partly),;9,10,11,12 (partly),13,14,15,16,18,19
and 21 are bgsed on record and the same are believed to
be true. The contents of paragraphs 2 (partly),4 (partly)
8 (partly),12 (partly), 17 and 20 are based on legal



e

advicge and the same are belleved to be true. That no part
of this reply is false and nothing material has been
Sy concealed. So help me God. '

Lucknow, dated
Januray = ,1991,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH , LUCKNOW.

'

0.A.N0.201/90(L) = R
smt. Nihori and another ....Applicant
Versus
Union of India and others _ "~ ....Respondents

ANNEKUIG. No A=

e

NORTHERN RATLWAY

No.l/WB/ACG/2766 Divisional Office,
‘ ' Lucknow:Dt.6.11.85,

Smt.Nihori,
W/0 late Ram Nihore Ex Gangman,
Village-Ashagarh (Tiwari Ka Purwa)

P.0.Kathari,

Distt, - FALZABAD,

Sub: Appointment on compassionate grounds of Sri
Jiya Ram Verma S/0 late Ram Nihore in Class 1V
on compasslonate grounds.

Ref:- Your application dated 6.6,84 and 8.7.85,
l LE R R RN
The case of appointment: of your son Shri Jiya Ram

Verma on compassionale grounds is not covered under; the
extant rules.

~ 8d/- Illegible
for Divl.Railway Manager,
- Lucknow.

TRUE COPY

&
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ghiri iz Ran son oOf & Ran Nihore.
N S - -

[N

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHARAD |
. . //
Q,)@,(7\ ,

REGISTRATION NO OA 201 L of 19904

LUCKNOW BENCH

Smt Nihori Vs Union of India and otherss

APPLICATION UNDER ORDER 6 RULE 17 CPCs

The humble petitioner/applicant

" respretfully showeth as unders~

e - That the spplicant has f£iled application

for seeking relief of gppolntment of her son

—pr——

——————
A —— s

% That the spplicant's son Sri Jia Ram

4

has Not been appointed on compassionzte groundss

3y © That under legal zdvice it has been
found necessary to implead my son Sri Jia Ram

as applicant NoeZse

- T}iat dhe impleading of Sri Jia Raw
my son in the +title is essential for effective

adjudication of the cases

&3’ o WHEREPCRE 1t is prayed that the name
of shri Jia Ram be silOwed to be added as epplicant
Noe 2 and the anéimdments mcntioned in the schedule

attached be ailowed toO be incorporated in

epplicatione gL’( 9 1{ £
4 ({/7
e b APPLICANT
M""(‘///\o 3

DATEDE )\ [") { e
’ Verifications

' I,smt. Nihopi widoy OF Ram Nihore, recident of
village ashegarh,Falzabad, the applicant, 40 herzby
verify that the contents of Paras 1 to 4 of the
spplication and anendments shown in the attached
schedule are true L0 the best of my knowledge abd
legal sdvices :
' Signed and verified this :

st Tucknow . /:j\'f/t‘ VC Lj/\’?/g Sf - d »“ |
Lucknous _, ,, [~ 4*.'.\0‘\4/ ‘N SR IEeN. SR

day Of JulyO0¢ ¥
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAT ALLAHABAD
LUCKNGY DENCH.

4
Reglstration No,.OA 201L of 1990'.,@

smt Nihori vs Union of India and others.

— e

SCHEDULE OF AMENDMENTS s

I¢  In the title of the sprlication the hane of

:;:hri Jia Rany be added as applicairt Now2s

2 1In column of Fara 1%the applicant No.2 #

be zdded gfter Sri Jin Rame

Fe  In COlum 4 Para 4wd Page 2 " Applicant Noe2%

be =8ded after sri Jia RaMs

4 Page 2 column 1 paca 4m5 ® applicant No«2¥

be edded pfter Sri Jia Rom.

5% Page H0u3 column 8; Prra 4~8 @ applicant No.2%

be added after Sri Jia Ran.

6y  Page NGe3 colum Hoe2 pars 4«11 "aopplicant

NCe 2" be added after applicantts son.

7¢  Poge 5 modmmm® Para 8 =1 colum 3
"the applicant Nos2 * be added after spplicantts

S0

8¢ Page 6 line NOe2 the word"azppiicont'm moa

HOe 2% be added aficr my sons P

b

APPLICANT«




